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Central Admlnlstratlve Trlbunal, prlnclpal gench
ortglnal Appllcatlon No. zz6t of 2003

New 0elhi, this the l6th rjay of Sept,ember ,ZOOL
Hon'ble ilr. Justice. 

^V. 
g: Aggarral, ChalrmanHon 'ble t{r. R. K. upaatriiiar t{ember (A)

Smt. Bhagwati,
!l/" Shri Faqir Chand,
I/9. I.No. 6/8, Khichripur,
Oelhi-91

.... Appltcant
(BY Advocate: Shri R.K. Shukla)

. Versus

on of Indla U,rrough
Comptroller & eudi
Bahadur Shah Zafar

tor Genera} of fndia,
Marg,

t

Uni
The
l0'
New

2.

appl icon t

Oelhi

?. The Deputy Director (A.dmrr. )Commercial Audit,
Commercial Audlt Board_III.p. Bhawan, New OeIhi

3. The Medlcal Superirrtendent,Institute of Human gehaviour andAllled Sciences,
9. -T.. - Road, Shahdara,
Dethi.

4. T.he ?eputy Medical Superinterrdent,Hospital fof Mentat oii..."r,I. H. B.A.s. .G. T. Road. -itunAaia,
0ethi

O R D E -R(ORAT)

. ... Respondents

,t The appllcarrt uas appolnted as a Sweepress irr the
office of the Medicar superintendent, Hospital for Mental
Dlseases, shatrdarat Derhi on g.4. r gg0. on g. r 0. r gg4r Sh'
resigned' on 1 r ' 7. r gg4, her husband had died in harness.
She was appolnted as a peon on cortpassionate grounds on
7.5. I 945. She superannuated on 30.6 . lgg4.

By vlrtue of the preserrt applicatlon, the
seeks a direction to count her previous service

rendered as Sweepress as qualifylng service for the monthly
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pension.

3. hre have carefullv gone through the record.
shows that the applicant was earlier working as

Sweepress. Her resigrration had been accepted vide
following order:

"Office 0rder of: 2000

I.n" resignation tlated I 5.05. 19g4, tendered by Srnt.Bhagwati, srr,eepress from the post of sweepress lshereby accepted w. e. f. 08. I 0. i 9g4(A/Nl,
sd/-

(0r. A. K. Biswas)
Deputy Medical Superintenderrt

Head of Offi.ce"

Thereafter she had been appointed as
referred to above because her husband had died irr
as a Peonr oo compassionate grounds.
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4. Not only therein, there 1, i gap between the
acceptance of appricant's reslgnatlon and her fresh
employment but it was altogether a new employment on

compassionate grounds, . unconnected with the earlier
errployment as a srereepress. rrr that view of the nratter, the
earlier servlce so renderetJ, could not be counted in the
absence of a rule for deterrrinlng the qualifylng service
for the pension,

5. Resultantly, the appllcation belng without merit
must fail and is dlsmissed in limine.

a
( R.K. Upadhyaya )
Merber(A). Aggarwal )

Chalrman.
/ dkn/

( v.s.




